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of the Tritun-il is as bela*;

“ In view of these circunatances the app­
lication deserves to be alla.’ed and the 
reversion order dated 19 ,9 ,8 8  is quashed 
and the aoolicant will b- deemed to be 
pronotod ' ’ith effect fror, 1 .1 .8 6 ,  The 
respondents are directed to nronnote him 
on the said selection pose i;ith effect 
from 1 .1 .8 6  and 'jive him all the conseq­

uential benefits in accordance '.’ith la'7. 
Let this be done ''ifchin a period of 3 
ironths fran the iatSi of ccmnunication of 
this order'*.

3, ' e have heard the learned cou’̂ sel for 

the parties. During the course of argu^nents the lear­

ned counsel for the applicant has adTit-^d that he 

has received all the benefits exd pt th?=!t the respon­

dents have not paid over time and night duty alla-^ance 

The learned counsel for the respondents has suixnitted 

that as the applicant has been pronoted w ,e ,f ,  1 .1 .8 6  

to the^Station Superintendent which is a supervisoray 

post# hence the applicant is not entitled for any

over time and night duty alla.jance. The learned

counsel for the applicant's contention has been

r  ^

that^^iAZ4.?»g*-to a higher r a d e ^ ^  the ar^olieant is

entitled for gb<th alla/ance on a hi^^her scale.

It is, ha.;ever, admitted that ovei tine an.i night 

duty allafance are not ad-niesiole ho supervisorsry 

post^-^ the applicant had b =cn prqmot =̂d

to cx ^

The case ol zhe ant trie

non-payment of such alio  ance by the r es'^o-dents, 

amounts to non-compliance or the oreer of the rribunal
r

is not correct*

4 . In viev7 of the discussions made above.

We are of the vie.
i;hat there is no non-ccrapliance
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o": ths order pasred by ';:he rribunv=-il in Jic cas'^', 

hsnce, notice deservec^ to be •'ith. r̂ -wn.

5 . The application ror conter;pt is

disraissed and notices isrued to the resoondents

are hereby discharged.


